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Title: Issue regarding wearing of hijab by Muslim women.
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SHRI S.C. UDASI (HAVERI): As regards hijab, the Congress Party is
making a hue and cry, which is not correct. ... (Interruptions)
Throughout the country including in Madhya Pradesh and even in
Maharashtra there were court cases, and the court has clearly stated that
public interest should prevail instead of personal interest.

(Interruptions) It 1s a State subject. ... (Interruptions) A rule has already

been passed in Karnataka. ... (Interruptions) Further, the matter is sub

judice. ... (Interruptions) So, this issue should not be raised and it
should not always be repeated here. ... (Interruptions) Thank you, Sir.
... (Interruptions)

17.16 hrs

At this stage, Shri Adhir Ranjan Chowdhury, Dr. Farooq Abdullah, Shri
Kodikunnil Suresh and some other hon. Members left the House.
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